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THE MINISTER OF STATE l'l THE 
MINISTRY OF LAW AND JUSTICE 
(SHRl NITIRAJ SIN3H CHUTH\lY) : 
(a) No, Sir. 

(b) and (c). Do not arise. 

Introduction of a Comprehensive Le~islatio~ 
for ame,ding Procedural VIW and 

Criminal Matters 

1507. SHRl DHANDAPANI : Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) whether the CO"llmittee of Judges 
appointed to go into the problem of arrears 
in the High Courts has sub"llitted its report; 
and 

(b) if so. the decision taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NlTIRAJ SINGH CHAUD'-IARY) : 
(a) No, Sir. 

(b) Does not arise. 

StqJp]y of Coal to North Bihar Area 

1508. SHRI JAGANNATH MISHRA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether North Bihar has been 
allowed to suffer with regads to the supply 
of coal in the name of Rational Move-
ment ; 

(b) whether the supply of coal to North 
Bihar is allowed via Barauni which will ,lOt 
only cost less to C0'15n-ners but it will also 
create an a iditional market in that region; 
and 

(c) is so, whether Government propose 
to take i "llme:iiate steps to s~e that this long 
felt dcn:1'ld of North Bi'lar is met at aD 
early d:1te ? 

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIY A) : (a) to (c). 
There is no restriction to the booking of 
c.:Jal to North Bihar via Garhara. Such 
movement is. however. rational from the 
Rani~anj coalfields onlv. e)(cept for soft coke 
and hard coke which can move even from 
the Jh'lria fleld to North Bihar via Garhara 
as t' Ie ~ize of movement involvei is CO'll-
nantivelv ~:nlll. Thc oth(!r COli ori~inlting 
fo'n Jharia and Kara'1I')'.lTa fields h1'> to 

m')ve via Ma'llu:1dih due to the operational 
difficulties involved in its movement via 
Garhara. Enough coal is available in the 
Raniganj fields to meet the requirements of 
North Bihar. 

Alleged Politicll i:It~rrer~l~e in tbe dlY to 
day A1rninistratio'1 of Railways 

ISO). SHRI S. A. MURUGA-
NANTHAM 

SHRI R. R. SINGH DEO : 
Will the Minister of RAILWAYS ple:1Se:l 

to state: 
(a) whether a top ranking retired offi-

cial of the Railways has in reply to a ques-
tionnaire circulated by the United News of 
In:1ia expressed the opinion that politicians 
from Ministers to trade union leaders and 
party workers interfered in the day-to-day 
administration of the Railways, corroding 
staff discipline and seriously imparing effici-
ency; and 

(b) if so, Govern 'llent's relction there-
to ? 

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA): (a) Yes, 
Sir. 

(b) It is considered that for the satis-
factory functioning of an organisation like 
the Railways it is desirable that there is no 
interference with day-to-day conduct of 
affairs by political or other exterpal authori-
ties. In a letter dated 23rd March, 1971 
addressed to all M0mbers of Pa:'liament, the 
Minister for Plrliamentary Affairs and Ship-
ping lnd Transport has a~pealed to them to 
desist from taking up m ltters relating to the 
service conditions of individual Govern-
ment employees and to set sound conven-
tions designej to assist me'1lbers in the per-
formance of their Parliamentary duties. 

Inilianisation of Superior Posts in Foreign 
owned Companies 

1510, SHRI M. KATHAMUTHU : 
SHRI SHYAMANAND 

MISHRA: 
Will the Minister of INDUSTRIAL DE-

VEL,)?\1'~'H be plea~ed to state the pro'!-
ress made to ,vards In-ii'lnisation of superior 
posts in the foreign owned and foreign cont-

rolled COllpa"lics in India? 




